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held negotiations with the Govern-
ment 1o explore possibilities of ex-
panding Indo-Australian trade; and

(b) if so, the outcome of these
negotiations?
The Minister of Indusiry (Shri

Kanungo): (a) Yes, Sir,

(b) The recent talks held in New
Delhi constituted the second round of
Consultations on matters of trade and
economic cooperation between India
and Australia. Ag a result of this
geries of talks areas of economic co-
operation have been identified and
possibilities of diversification and
expansion of trade are being pursued.
The third round of Consultations is
scheduleg to take place in or around
September 1964,

12.09 hrs

NOTICE FROM SUPREME COURT

Mr. Speaker: 1 have received this
letter from the Supreme Court signed
by the Deputy Registrar:

“I am enclosing herewith a
notice which  this Court has
directed to be issued to the hon.
Speaker and I shall be grateful
if you could place this notice
before the hon, Speaker for such
action ag hon. Speaker may
deem necessary.”

There is the notice and at the end it
says:

“Whereag the matter was acco-
rdingly called on for directions
before the Court on the 1st April,
1964, when the Court upon hear-
ing the Attorney-General for
India, was pleased to make the
following order:

‘Notices by telegram  indivi-
dually to be sent to all the part-
ies mentioned in the list (annexed
hereto) and, also to the Lok
Sabha, Rajya Sabha, the judicial
commissioners of the Union Ter-
ritories, the Attorney-General for
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India, asking them to be present
in this Court on Monday the 6th
April 1964, in order to enable this
Court to fix a date for early hear-
ing of this matter.’

Notice is hereby given to you
that the Special Reference will be
listed before the Court on Monday,
the 6th April, 1964 and will be
taken up by the Court on that
date at 10.30 O’clock or so soon
thereafter when you may appeér
before the Court through counsel
duly instructed by you and take
such part in the proceedings
before this Court as you may
deem fit."”

I have received notice and I have
reuested the Leaders of Groups as
well as the Minister of Parliamentary
Affairs to meet me in my room at
4 O'clock, and then, after discussing
with them, I will inform the House
ag to what action is possible or what
action we should take,

Shri S. M. Banerjee (Kanpur): As
I had suggested already, since this
matter has been referred to the
Supreme Court, we cannot possibly
discusg this constitutiona] aspect, But
it wng suggested by me and some
other hon, Members that in this par-
ticular case, because the whole mat-
ter was referred to the Attorney-
General, the Attornev-General's ad-
vice should be communicated to us.
I welcome your suggestion, but if it
is possible, the opinion of either the
Attornev-General or the Solicitior-
General may be had—

Mr, Speaker: We should get tha
advice first and then we should go to
the court?

Shri 5. M. Banerjee: No, Sir. T am
not saying that. We are to go to the
court, (Interruption).

Mr Speaker: It would not be ad.
visable to have the advice here first,
so that the people will know what
he has to argue there. It would not
be proper.

Shri S, M Banerjee:
point iz this.

No, Sir. My
Unfortunately, this
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constitutional aspect was not discuss-
ed in this House; for various reasons
we could not discuss it here. If we
could have a secret session to discuss
the matter that may be possible, be-
cause there are divergences of opinion,
and so, at least the Attorney-General
should be present.

Mr. Speaker: It is for the Supreme
Court. It is no wuse discussing it.
{Interruption).

Shri 8. M_ Bamerjee: The advice
should be sought. Otherwise, what
they are going to discuss, when you
have called a meeting. ...

Mr. Speaker: Order, order. I' can-
not agree with Shri Banerjee in this
respect.

Y W Haw TEE  (ATEET)
s 72T, 5O fageT § f e Ay
feafa Zaft oF #aférs &1 | 9= &w
FIE e T A0 A7 o Faopr 2y Afe
T @ w1 ey nr afma S
A waft | FO I TP EAA I
& o @ & wear WY W geedt &
FB T & wwdl & 1 ag o g aw
g fr w29 & g wqd mfuwrd #
W FIA AR AT I AT ww
g FF fF o 7eq & avag oY @ne g
7g watafz &, e %2 a7 Aat=w ey
FoTT OH gET AT w1 Afawe
agt & 1 odft feafy & 7 fadew & fr
T fawa & afrer v A, o ¥ 3 €
FE F o 3, I g7 W=t 8, AfEA
dfga & g 97 WY @2 Ay
T &Y ST A SrET 99w gAw L . .

wsr ®"EEy :owre ot difer #
o RS § W qEF WO v o 7%
gFd &
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Shri Hari Vishsu Kamath (Hoshan-

gabad): On a point of information
only.

Shri S. M. Banerjee: 1 may be
heard. (Interruption).

Mr. Speaker: I will invite him.

He can come. Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): Ncw
that the matter is before the Supreme
Court, and the Leaders of Groups are
going to consider it, whether we
should be represented there when the
case is listed for hearing, I wish to
say fhat in case the Leaders and you
decide that we should be represented
there by a counsel, it would be only
fair and proper that this matter, in
some form or other, in a secret ses-
sion or otherwise, is discussed here, 8c
that our counsel is made aware of our
general reaction and sentiments.

Mr. Speaker: I do not think it is
necessary that it should be discussed
here and we should go into the argu-
ments which can be given on the one
side or the other.

Shri Kapur Singh: How else could
it be done then?

Mr, Speaker: If my opinion is
wanted, we will only ask him just
0o represent that case, what privi-
leges we have got under the Consti-
tution, what rights we enjoy; the law
is there; the Constitution is there; and
it is to be interpreted by the Supreme
Court. That is all,

Shri Nath Pai (Rajapur): The mat-
ter is not so simple as that, Sir. (In-
terruption),

Mr. Speaker: Order, order. Shri
Kapur Singh.
Shri Kapur Simgh: If I may sub-

mit most respectfully, the matier Is
not so simple. It is not a matter of
mere constitutional privileges, The
matter is far wider, and it touches,
ultimately, upon the sovereign status
of this House. The Members of this
House have a right to be consulted
by our counsel who is go'ng to repre-
sent us before the Supreme Court.
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Shri Framk Anthony (Nominated-—
Anglo-Indians): May I with great
respect submit that we are in a con-
siderable quandary. I do not know
whal sort of opinion the Leaders of
Groups will arrive ai, but assuming
there is a consensus that we should
be represented there, the matter will
hardly rest at that, because, in my
own case, quite frankly, I suffer from
dichotomy; as a Member of this
House, I am all in favour of the
greatest amplitude of privileges, just
as a member of the Bar is anxious
that the rights of the Bar are main-
tained, the rights of the judiciary are
maintained. I would not be in favour
of canvassing our privileges to such
an extent that we must send a per-
son to the jail for any length of time.
What is involved is the quantum and
extent of our privilege (Interruntion).
It is not only whether we should be
represented, but what attitude the
counsel will take, After all, there is
no doubt about it that each one will
canvass his case to the maximum
extent. The case on behalt of the
legislature will be canvassed to the
extent of asking for the maximum of
privilege and the case on behalf of
the judiciary will be canvassed for the
maximum of exercise of power by
the judiciary. As a member of the
Bar 1 cannot merely canvass on
behalf of the petitioner. How will
this be resolved unless we have some
kind of a discussion here?

‘Mr. Speaker: After consulting the
leaders, T will refer it to the House.
But I do not agree that there should
be a discussion on the merits of the
case.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of clarification. This,
Sir, is an issue to which the history
of Parliaments elsewhere or of the
judiciary hardly affords a parallel
The original parties to the dispute
gre the UP. Vidhan Sabha and the
Allahobad High Court. Now, Sir, the
(invernment is seized of the matter,
in the sense that they have got the
advise of the Attorney-General., The

APRIL 3, 1964 Cualling Attention to

Matter of Urgent

Public Importance
Attorney-General has submitted his
opinion to the President, and the
President made a reference to the

Supreme Court. Has Government
made arrangements for the proper
representation of the U.P. Vidhan

Sabha, which is a party to the dispute,
before the Supreme Court? I would
like to know whether they have done
so, or whether they are going to make
proper arrangements for that?

Mr. Speaker: That is not my con-
cern at this moment. After my mee-
ting with the leaders of all parties I
will refer t:: muatter to the House,

12.18 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLIGHT OF UNIDENTIFIED PLANE
OVER JAMMU

Shri Swell (Assam-Autonomous
Districts): Sir, T call the attention of
the Minister of Defcnce to the fol-
lowing matter of urget public impor-
tance and I request that he may
make a statement thereon:—

“The flight of an unidentified

plane over Jammu on the 2Tth
March, 1964.”
The Minister of Defence Produc-

tion in the Ministry of Defence (Shri
Raghuramaiah): Mr, Speaker, Sir, on
the 27th March, 1964, at 10.15 hours,
one jet aircraft was visually observed
flying near Chhamb, 30 nautical miles
west-north-west of Jammu: It few
at an approximate speed of 400 miles
per hour and at a height of about
3,000 fcet. The aircraft came from
north-north-east direction and went
towards the south-west direction. The
aircraft penetrated 5 nautical miles
into the Indian lerritory. It was also
observed that Pakistan Forces on the
other side of the ccascfire line had put
up flags to help the aireraft to goto the
Pakistan territorv, Since there was
no Indian aircraft flying in the vicinity
at that time, and in view of the above



